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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BRANCH AT KOLKATA

2

EDAr&M/}f, 1K

3

(Under Section 18 (1) read with Section 14 and 15 and under
Section 18 (2) of the National Green Tribunal Act, 2010)

O.A. No. 101 of 2025/EZ

In the matter of:
Ankur Sharma

...Applicant

-Versus-

The State of West Bengal &

Others.
...Respondents
INDEX
SL PARTICULAR ANNEXURE PAGE
No.
¥ Affidavit-in-Response on behalf of the A
Respondent No.10
2 Photocopies of several documents in “R-17 5.9
connection of Sanction Plan
3. Photocopy of Notification dated “R-2”
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BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BRANCH AT KOLEATA

(Under Section 18 (1) read with Section 14 and 15 and under Section

18 {2) of the National Green Tribunal Act, 2010)

O.A. No. 101 of 2025/EZ

In the matter of:
Ankur Sharma
...Applicant
-Versus-

The State of West Bengal & Others.

...Respondents

Affidavit-in-Response as per order dated 09.12.2025, passed by the

Hon’ble National Green Tribunal, Eastern Zone Branch at Kolkata in

O.A. No.101 of 2025/E2Z

I Raju Das, son of Sadjam Chandra Das, aged about 47, by faith- Hindu,
by Occupation — Government Service, official address at 12, Biplabi
Kanai Bhattacharyya Sarani, Zilla Parishad Bhawan, Kolkata-700027, do

hereby solemnly affirm and declare as follows:

% That I am the District Engineer of the South 24 Parganas Zilla

Parishad, I know the facts and circumstances of the instance case and I

am duly authorized by the respondent no.10 to affirm this Affidavit.

0q FEB 2078
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2. That the Hon’ble National Green Tribunal, order dated 09.12.2025,
by directing the respondent no.10 to file an Affidavit-in-Response in

connection of the present case.

3. That pursuant of the order of the Hon’ble National Green Tribunal
dated 09.12.2025, I am submitting this Affidavit-in-Response before this

Hon’ble Tribunal.

4. That as per available records it was found that the land being L.R.
Dag Nos.404, 488(p), 489, 490, 493, 494, 495, 496, 497, 498, of Mouza -
Chanda Kanthalberia, J.L. No.8, Block - Bhangar-II, P.S. - Kolkata
Leather Complex, South 24 Parganas is not under the Jurisdiction of

East Kolkata Wetlands.

5. As per available records of the South 24 Parganas Zilla Parishad, it
was found that the private respondent No.11 made an application along
with all relevant papers and documents to the Office of the South 24
Parganas Zilla Parishad in several occasion for building plan. After
‘pursuing/scrutiny /verifying of all such documents, thereafter the
Building Plan Section was forwarded this matter to the Building Sanction
Committee for approval. After approving the Building Sanction Plan, the
undersigned had granted permission of Building Sanction Plan in favour

of the Private respondent no.11.

As per available records, it was found that the application of the

respondent no.11 dated 03.11.2022 being Phase -I, and the same was
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As per available records, it was found that the application of the
respondent no.11 dated 08.11.2022 being Phase -II, and the same was

granted on 04.04.2023 being Area 1582.36 Square meter.

As per available records, it was found that the application of the
respondent no.11 dated 08.11.2022 being Phase -III, and the same was

granted on 04.04.2023 being Area 6438.98 Square meter.

As per available records it was found that the application of the
respondent no.11 dated 04.04.2023 being Phase -1V, and the same was

granted on 14.07.2023 being Area 4809.84 Square meter.

As per available records it was found that the application of the
respondent no.11 dated 04.04.2023 being Phase -V, and the same was

granted on 06.02.2024 being Area 6438.98 Square meter.

Xerox copies of all the relevant documents are annexed herewith

and marked with Annexure —“R-1”

6. That as per notification vide No. ‘2495/EN/T—II—1/01 1/2018, dated
17.12.2019, when the Building project having built up area 20,000
square meter or more than 20,000 square meter, the environmental
clearance (EC) is required from the SEIAA before starting the

construction.

Xerox copy of the said Notification is annexed herewith and

-~
R

marked with Annexure —“R-2".




T The private respondent had obtained' the sanction plan in several
occasions (being five phrases). Total area of the entire 5 phrases is
24762.48 Square meter. As per the said notification, the private
respondent had not informed to the Zilla Parishad as to whether the said
construction was started or not? So the Zilla Parishad has no knowledge

regarding the above mentioned construction.

8. That I humbly and respectfully submit before the Hon’ble Tribunal
that I am a law abiding citizen of India and I always obey the rules and
regulations and order of the Hon’ble Court. I shall take steps as per order

of the Hon’ble Tribunal and/or any direction of the Hon’ble Tribunal.

9. That the statements made in paragraph 1 to 7 are true to

information derived from records which I verily believe to be true and rest

paragraph is my respectful submission before this Hon’ble Tribunal.
Prepared in my Office
8 M A

Identified by gxe i
Edentifie ¥ : G
Dapof K

. " /R
Advocate AAvOr® f Lart-PARAMITA PAL
f | Gy [ Aol Lol (i mmn
i ey | Rog ol iy
| u‘:";ﬁ nkdte s /o)
IaM’ W\ y i 0
rmed Bﬂ‘dd : \ LN /
tlilC"t‘lm‘ -~ ¢ . -l
Beforeme on ‘d&n 1: Op Wi'.f S 1\::3’/
N \ '— - s -_' . b -
OARAMITA PAL
City Civil Ceu
Kolkat2
Reo 083/
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CHECK LIST FOR SANCTION OF BUILDING PLAN IN K.M.D.A AREA ©

1. NAME OF THE OWNER : Pmoom Puu\ro. fl\md&cown Pl

2. EUENO: ... 289J410.......... oo / KMDA
3. REFERENCE OF THE PROPOSED SITE  a) G.P .. Ag.onta-[1...
b) MOUZA ..Clansla.. leantHhao L berl o,
- L) e S
d) PLOTNO .4.82¢2).. . 43k[e), 493(P) &y 498(¢) (LR)
e) KHATIANNO ......8 2 8 (L:R)

ENO ... % S

4. TYPE OF BUILDING ~28sickndiad e

5. HEIGHT OF THE BUILDING & NO .OF STOREY : .......... R M it STORIED

6. DOCUMENTRY EVIDENCE : 1) APPLICATION FROM (2 COPIES):
Y xm-fm 5499232 Sas+ @ 200/~ = £ 1p, 98,444 /ﬁ ;;SEE’I?AV'WWPES) """""""""""""
2) SomGm 549232 £et- @ 106 2 & SQ,nq:,._,,L/P TR REGEET: .. e ]
Dirsctr 7on @ oo/ » B 14 el RCKIMTITONGIGT
4) :

) S Shaeli .. B e i
Aot & R e s

10) STRUCTURAL STABILITY CERTIFICATE : .....
11) STR. ENGINEER ,S PANNEL CERTIFICATE : .
12) DESIGN CALCULATION SHEET . .........

13) SOIL REPORT( IF REQUIRED) : ...........

* 1 14) ARCITECTURAL DRAWING (4 COPIS) .......
iy il i, S 15) STRUCTURAL DRAWING (4 COPIS) ...
D Rac Nio 08502 ) f 16) SITE PLAN WITH MOUZA MAP (1 COPY) ..
& =\ i abpATME Q) 17) LABOUR WELFARE DECELERATION..
o\ o 18) FIRE RECOMMENDATION....
N

7. AREA DECLARETICQA‘ WE?”y 1) WIDTH OF ACCESS ;... 7M abnyve..
AL 2) AREA OF THE LAND ...67.Q4: 82 £+~
5 3 ) GROUND COVERAGE PERMISSIBLE ( IN %) ..45V....
4) GROUND COVERAGW PROVIDED (IN %) ...33:247.

5) GROUND FLOOR AREA PROVIDED ...2-664:£4 £~
6) TOTAL BUILDING AREA PROVIDED /6£1:6£.43406.= So7s.y,

8. OPEN SPACE DECLARETION REQUIRED (M) PROVIDED(M) _ 916+ ¢4
£4992.3;

FRONBOPENSRACE - ..o ol o B gut T
R AR SPACE T iiv.oooee oot e b3
R OPEN SPACE oo i bt - I .
o el R - S R e 2= ...

Prepared by Chgckedcby Approved by

“Xotel . A 4

Junior Engineer Assistant ]Engineer District Engineer
South 24 pgs. Zilla Parishad South 24 pgsl Zilla Parishad South 24 pgs. Zilla Parishad
i
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C~HECK LIST FOR SANCTION OF BUILDING PLAN IN K.M.D.A AREA

). i

4.

5

6

7. AREA DECLARETION :

NAME oF THE OWNER: Tawan Puhm  Trade €oom i Lid (Ph-3)

REFERENCE OF THE PROPOSED SITE

FILEND: ... A5ef el ...

TYPE OF BUILDING i PR |

. HEIGHT OF THE BUILDlNé& NO .OF STOREY : C?O i

. DOCUMENTRY EVIDENCE :

i
* d—

8 . OPEN SPACE DECLARETION

FRONT OPEN SPACE ;
REAR OPEN SPACE ;
LEFT SIDE OPEN SPACE ;
RIGHT SIDE OPEN SPACE

South 24 pgs. Zilla Parishad

Prepared by

Junior Engineer

= 14,m-oe«/,

................. é.::h
a) G.F ..o ... :
b) MOUZA CMnJgI(Qm‘FLA«QL% a
TR 1L SRS WS

d) pLoT NO .404.(£2. I88(£). 49)(0), 425 [P). 190(P).
€) KHATIAN NO +..ovooeeereecreemnenne LR
Sarhn ko

GH.... STORIED

1) APPLICATION FROM (2 COPIES):

In ot

2] AFTIOANIT IR TYRES] & oot iitatiii,
SIDEED ..o

A} TAGRECEIPET: ...cotiit i ecrsanstonsssan

5} PARCHA / MUTRATION CERTIENCATE -
6) CONVERTION CERTIFICATE ( IF REQUIRED :
7) POLLUTION CERTIFICATE FROM W.B.P.C.B

(E REORRRED) i orseinn....comine
8) SEARCING REPORT : ...ocovcrvvevernerrences
~ 9) Addl. GOVT . PLEADER CERTIFICATE: ........

10) STRUCTURAL STABILITY CERTIFICATE : .....
11) STR. ENGINEER ,5 PANNEL CERTIFICATE : .
12) DESIGN CALCULATION SHEET . .........

13) SOIL REPORT( IF REQUIRED) : ...........

14) ARCITECTURAL DRAWING (4 COPIS)
15) STRUCTURAL DRAWING (4 COPIS) ....

16) SITE PLAN WITH MOUZA MAP (1 COPY) ..
17) LABOUR WELFARE DECELERATION..

18) FIRE RECOMMENDATION....

1) WIDTH OF ACCESS ; ... FR4 obove

2) AREA OF THE LAND ....2.8.3[:39 £+
3 ) GROUND COVERAGE PERMISSIBLE ( IN %) A5

4) GROUND COVERAGW PROVIDED ( IN %) .£3= L3 (:lfa"'
5) GROUND FLOOR AREA PROVIDED ....84.8:98. £a~" 8441
6) TOTAL BUILDING AREA PROVIDED ...1.5.8.2: 36 . %~
REQUIRED (M) PROVIDED (M)
.................................. . RELn.
......................................... -
........................................... - ., P
o oo 2% e
Chelcked by Approved by
h v,
<
Assis nﬂ\gineer District Engineer
South 24 pgs. Zilla Parishad South 24 pgs. Zillaparishad

LR = R
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CHECK LIST FOR SANCTION OF BUILDING PLAN IN K.M.D.A AREA " /®

1. NAME OF THE OWNER : PO.L\X}'T\ Luroo mﬁb e Coprn ot £t

2. FILENO: .......8.6.0.[..9.9.D[.!..[K.&f(.@ﬂ"...../KMDA

REFERENCE OF THE PROPOSED SITE  a) G.P Preentarnl. g
b) MOUZA ... Cheanele. koutto Lberq

SR Lol . v snecn i
d)PLOTNO ...49.3.52, 234(P), 29c¢ 39¢(2). 498(
e) KHATIAN NO .8 83.CLe ). (2.8)
: o
4. TYPE OF BUILDING ...Qe&«.ehml.hﬁ
5. HEIGHT OF THE BUILDING & NO .OF STOREY : ......... gl - - i STORIED
6. DOCUMENTRY EVIDENCE : 1) APPLICATION FROM (2 COPIES): i
‘ (3 25l % 342 % 2) AEFIDAVITUZTYPES) s ot ey
346:121an 42 U368 085 LD o
i o Gl s SETAK RECEIPETE: voneivsiiote i
T T 3,__,_ 2 - 5) PARCHA / MUTRATION CERTIFICATE : ........
T3 49596 L~ 6) CONVERTION CERTIFICATE ( IF REQUIRED :

7) POLLUTION CERTIFICATE FROM W.B.P.C.B

1 Xov .90 4 = 12 Q : (IF REQUIRED) : wovvececeeminsnsersassonne
:%) kasming gk@%ﬂr' & 7 396:99/- 8) SEARCING REPORT : ....ooerernrreriennnes

2) Lonebd~ 643298 E-D 10:76 = g €8 283+42/- 9)Addl. GOVT. PLEADER CERTIFICATE : .......
J 10) STRUCTURAL STABILITY CERTIFICATE : ....

3) Oron chaa T zwo[ - =b 14ov0 0 /'11) STR. ENGINEER ,5 PANNEL CERTIFICATE : .
: 5 A 12) DESIGN CALCULATION SHEET . .........
4) ‘L,f:_cknmc.fm} = B o PR ~ 13) SOIL REPORT( IF REQUIRED) : ............
14) ARCITECTURAL DRAWING (4 COPIS) .......

Mma b DA O n hs) STRUCTURAL DRAWING (4 COPIS) ...

/ i 16) SITE PLAN WITH MOUZA MAP (1 COPY) ..
AQIARY:

17) LABOUR WELFARE DECELERATION..
18) FIRE RECOMMENDATION....

ﬁH EAGCESS = ... 0 M i
HE LAND ..9.240: /44—

o

7. AREA DECLARETION},@

2] B 8Ly, ')COVERAGE PERMISSIBLE (IN %) .S 7x...
i s, o0 _Ldd
C;,\ ks i 1150 #) GRQUND COVERAGW PROVIDED ( IN %) 2687,
AT 5) GRAUND FLOOR AREA PROVIDED ] 5183 0 i
K% 6YFOTAVBUILDING AREA PROVIDED ...62.38:9.€0_ i
8. OPEN SPACE DECLARETIQyop WE = REQUIRED (M) PROVIDED (M| ;
A"‘?’ - ‘J eV
~‘._:-._l__._-.__’__',.-’
L S O R e S S R B L%
o T S R e e R N 275
Tz 1 T P i S GRS it o SO P Rt O L 2y %Y
SIE e Sha o o e e L s,
Prepared by Chegked by Approved by
o tyd o g&
Junior Engineer Assis aMngineer Distfifit Engineer
South 24 pgs. Zilla Parishad South 24 pgs. Zilla Parishad South 24 pgs. Zilla Parisha
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CHECK LIST FOR SANCTION OF BUILDING PLAN IN K.M.D.A AREA
1. NAME OF THE OWNER : PannW “Trodecom RrtLid
3 PHEWE - HEnIeN0 T / KMDA
3. REFERENCE OF THE PROPOSEDSITE  a) G.p ... Bangda -0
b) MOUZA .Sha.nsl@. Kattolbela
G R i
d) PLOT NO . 496(P2. 432 P), 494(p), 498T2)
e) KHATIAN N% ..........................
AT e e
4. TYPE OF BUILDING L2sidindnd..
1
5. HEIGHT OF THE BUILDING & NO .OF STOREY : ... Gl it o STORIED ,'
6. DOCUMENTRY EVIDENCE : 1) APPLICATION FROM (2 COPIES):
2) AFFIDAVIT (2 TYPES) © +.ooovvveeeesieessnennns
gm"j"‘ 164 98%2 = 41803 4204@ 249 - S;DEED: ( ............. ) .......
o Bkl B 96100 &) TAXRECEIPET: woovovsocsvon
23 Sanc hn 49 5) PARCHA / MUTRATION CERTIFICATE : ........
]?"" 034184+ @ 10:36] 2. S\, % S0 (O[-6) CONVERTION CERTIFICATE (IF REQUIRED : i
; 7) POLLUTION CERTIFICATE FROM W.B.P.C.8 '
2? ﬁru:) CL""]A Fdn @Qm/- = b 4 OVD-B )~ (IF REQUIRED) : ...coooommreronerscnannnns
8) SEARCING REPORT : .......cooveoeverennnen,
4‘} SAT-LLQM chya b D mfl’ 9) Addl. GOVT . PLEADER CERTIFICATE ; ........
~ 10)STRUCTURAL STABILITY CERTIFICATE : ..... E
- _ 11)STR. ENGINEER ,S PANNEL CERTIFICATE: .
“TRed b 10,21, CAg] 12) DESIGN CALCULATION SHEET . .........
13) SOIL REPORT( IF REQUIRED) : ...........
== 14) ARCITECTURAL DRAWING (4 COFIS) ......
7 15) STRUCTURAL DRAWING (4 COPIS) ...
" \\ 16) SITE PLAN WITH MOUZA MAP (1 COPY) ..
/ Y 17) LABOUR WELFARE DECELERATION..
18) FIRE RECOMMENDATION....
| D
7. AREA DECLARETI IDTH OF ACCESS ; ... A0 Muv............
| C*2)/AREA OF THE LAND .. #R.53 (> 9
: ”\\ .v,'t}-f‘%?'GROUND COVERAGE PERMISSIBLE ( IN %) .. 457, ..
O e’ 0% /8) GROUND COVERAGW PROVIDED (IN %) .. 23623244 = 30.
. WE e /" 5) GROUND FLOOR AREA PROVIDED ..2 2.8 3254
iz 6) TOTAL BUILDING AREA PROVIDED .48 €% 4841~
8 . OPEN SPACE DECLARETION REQUIRED (M) PROVIDED (M)
o T S A S - A e U SRR - o
REAFCOIEMISRALE ; ..................cc.....c. s o R T e - SR (T 3
LEFE NS RO . e
RIS SONCE . .....co.......oci it o crisson ssastesin
Prepared by Che(ke:-ﬁ bf"// Approved by 3
\ \ EA :
Junior Engineer sistant Enginecer Distriet’ Engineer
South 24 pgs. Zilla Parishad South\24 pgs. Zilla Parishad South 24 pgs. Zilla Parish:d

/ -

e
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CHECK LIST FOR SANCTION OF BUILDING PLAN IN K.M.D.A AREA:

=\
NAME OF THE OWNER : Paw a_mr‘)u.'b‘q Trade Comn 'Pv{ RS

2. FENO: .BGO/220//) KMSE: / KMDA

REFERENCE OF THE PROPOSED SITE a)G.P ,BQO\T(:G\ ................
b) MOUZA -’-—',\Oﬂwlﬂ.. kcg‘u\n.\ la-z"r\‘dt 3

€T L AN i
d)PLoT NO 422,454 (), 495,49¢ (P), 498 ®), L&

e) KHATIAN NO .888 £ R) .
e N ke
\ \
4. TYPE OF BUILDING P\QS*J‘Q’J“‘\‘
5. HEIGHT OF THE BUILDING & NO .OF STOREY: ....G'6. .. SR - STORIED
6. DOCUMENTRY EVIDENCE : 1) APPLICATION FROM (2 COPIES):
; 2) AFFIDAVIT (2 TYPES) © eovooeooeeoeeeoeooeoeooo
1) Yeviabim chags 58 94.64 Lr@ 'J’ff’ ot
Q%| 4’4‘/303.m;’_ 4) TAX RECEIPET' ..............................
5) PARCHA / MUTRATION CERTIFICATE © ...

6) CONVERTION CERTIFICATE ( IF REQUIRED :
) Wdf chery COw@ 2059/ < B. 12, CO®/- 7) POLLUTION CERTIFICATE FROM W.B.P.C.B
F REQUIREDD = ..ot
’F&}Jm 8) SEARCING REPORT : ...occc..ocerere.
9) Addl. GOVT . PLEADER CERTIFICATE : ...
10) STRUCTURAL STABILITY CERTIFICATE : .....
11) STR. ENGINEER ,S PANNEL CERTIEICATE : .
12) DESIGN CALCULATION SHEET . .........
13) SOIL REPORT( IF REQUIRED) : ...........
| 14) ARCITECTURAL DRAWING (4 COPIS) ......
15) STRUCTURAL DRAWING (4 COPIS) ...
| 16) SITE PLAN WITH MOUZA MAP (1 COPY) .
| 17) LABOUR WELFARE DECELERATION..

Bl ASUAME TA PAL
wres Cly Soa i, Dy
\ R doUg'- bdd

."/" \ LN TG 15 ﬂ

7. AREA DECLARETION.: (> ,-f{ GIMoTH OF Access ;. 10N ...
N WES A7 area oF THE Lanp 224014 ¢
vz 3) GROUND COVERAGE PERMISSIBLE (IN %) .45 7.
4) GROUND COVERAGW PROVIDED ( IN %) .26 8,
5) GROUND FLOOR AREA PROVIDED .....oveeverrrerrrnns,
6) TOTAL BUILDING AREA PROVIDED . 643834 £ (ien-dean)
8. OPEN SPACE DECLARETION REQUIRED (M) VIDED (
O e R e T e S S E RS
READENERNNNNNNE - . R e S T S e .
D e S RIS PGB - s e et e i P e f et T :
BB SIRETNMEPREE -...............cic00erriomossinmtmtnebte, b S T e o ]
Prepared by hecked by Approved by
k. A
Junior Engineer i's.t\;\\t Engineer Distiitt Engineer
South 2 4 pgs. Zilla Parishad Soul¥ 24 pgs. Zilla Parishad South 24 pgs. Zilla Parishad
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Government of West Renpal
Peparoment of Panchayats & Roeal Developament
Joint Administrative Building (6™ (0 9™ Floors) 11C-07, Sector 11
Bidhannapar, WKolkata - 700 106

N JINSSPN/OAAR-6/2004(P1-11) Dated: 11062015

NOTIFICATION

Whereas, in terms of the provisions of rules 64 1o 83 of the West Bengal Panchayat
( Panchavat Samiti Administration) Rules, 2008 rcad with scction 114A of the West Bengal
Panchavat Act, 1973, a Panchayat Samiti shall confrol building opcrations within the
urisdiction of a Development Authority under the arca of the Panchayat Samiti following

the procedure mentioned therein;

And whereas, the State Government in its ‘easc of doing business initiatives’ had
been contemplating to simplify the procedure for granting permission for crection of new
structure or a new building or to make any addition to an existing structure or building
within the jurisdiction of a Development Authority under the arca of a Panchayat Samiti for

the purpose of setting up of industry;

Now, therefore, in excrcise of the power conferred under section 212 of the West
Beneal Panchayat Act, 1973, the Governor, afier careful consideration is hereby pleased to

issue the following instructions :

(1) In case of erection of @ new structure or a new building or to make any addition to an
existing structure for the purposc of setting up of an industry other than an industry
in any industrial estate or industrial park within the jurisdiction of a Development
Authority under the area of a Panchayat Samiti, application in Form 4A, in triplicate,
along with all relevant documents as required in rule 65 of the West Bengal
Panchayat (Panchayat Samiti Administration) Rules, 2008 shall be submitted in the
designated office of the Department of Micro, Small and Medium Enterprises &

Textiles or the Department of Commerce & Industries of the State Government. The

designated office of the said Departments, after scrutiny to check the completencss of

the said application, shall forward the application to the Panchayat Samiti or the Zilla

Parishad concerned or the Panchayats & Rural Development Department for vetting,

depending upon the plinth area and the height as specified n the rule 74 of thc_ West

Bengal Panchayat (Panchayat Samiti Administration) Rules, 2008. When velting of

the Panchayats & Rural Development Department is necessary, the applicatuon shall

be forwarded by the designated office of the Department of Micro, Small and

Medium Enterprises & Texules or the Department of Commerce & Industries to the

Panchayuats & Rura) Development Department through the Zilla Parishad concerned.

The Panchayat Samiti concerned shall finally accord permission.
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(VI the State Government o an anthorify o1 an apenca uneder the State Cravermmen
miends 10 et npoor has <ot apoan mdustinl estate or andustral park within the
awnsdwnon of a Development Anthonty under the area of o Panchayal Saril,

101 erechon of any strucine ol butlding or any addon (o the stracture or

;|m\]l\‘;llh\'.
bpaldimge for setimg upoan mdusny withim such industoal estate or mdustrial park

hall be submitted direetly w the industral development authority or corporation or
other orpanization as the State Government may hy notification specify (e
WRIDC. WBSIDC, WBHDC & WEBEL) giving proper intimation to the Panchaya
Samiti concemed. The industrial development authority or corporation shall finally

accord permission.

\3) Fees for the purposc of erection of a new structurc or a new building or to make any
addition 1o an existing structurc for industry other than an industry in any industrial
cstate or industrial park shall not be deposited along with the application form as
mentioned in rule 66 of the West Bengal Panchayat (Panchayal Samiti
Administration) Rules, 2008. Instead, fecs for the purpose shall be deposited at the
office of the Panchayat Samiti at the time of collection of the approved plan.

(4}1If the erection of a new structure or a new building or (o make any addition to an
existing structure or building is only for setting up of an industry in any industrial
estate or industrial park, the required fees shall be deposited to the office of the
Panchayat Samiti concerned by the applicant after sanction of the plan by the
industrial development authority/corporation/other organ ization but before collection

of the sanctioned plan from the sanctioning authority.

(5) For erection of a new.structure or.a new building or to make any addition to-an

existing ‘structure for the-purpose of setting up of‘an industry other-than an«industry
rial estate or industrial park within a Panchayat Samiti-having-plinth

d height upto 6.5 meter, the Panchayat Samiti- concemed
shall accord penmission; for plinth area more than 300 sq-meter and height upto 15
meter, veiting of building plan by the Zilla Parishad is necessary;and for building of
height more than 15 meter, vetting of the building plan by the Panchayats &-Rural
Development Department 1s Necessary. Permission shall ultimately be granted by the
Pan chayat Samiti on the basis of the vetting of the building plan by the authority

in any-indust
area upto 300 sq meter an

concerned.

(6)In case of direct permission by Panchayat Samiti for construction of building as per
plin th area and height, the time limit for according permission will be 30 (thirty) days
frorn the date of receipt of the application, which must be complete in all respects, at

the office of the Panchayat Samiti. When the vetting of the building plan plan by a

Zilley Parishad is necessary, the Zillg Parishad concemed shall take all necessary

' ay that permussion can be granted by the
the date of receipt of the application,

Panchayut Samiti withn @
which must be cumpll;]t‘ I
/
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No.438/1(58)/SS/PN/O/1/3R-6/2004(P(.~11)

—

vetmp of the buildmp plan by the Panchayals & Rural Develonment Department s
necessary, 1t shall take all necessary mcasuies for vetting, of the plin i such g Wiy
that permission cin be pranted by the Panchayal Suoit within 60 (sixty) days [rom
the date of receipt of the appheation, which nmsl he complete in all respects, al (he
office of the Zilla Pavishad. I permission is not accorded within such time limit, o
<hall be presumed that the Panchayat Samifi has accorded permission.

In case any application along with a site map and a construction plan, complete in all
respects. is received by a Panchayat Samiti for No Objection Certificale (NOC) for
construction of a drainage system for clearance of storm waler or appropriale scwage
prior to commencement of construction activity for the purpose of setting up of an
industry within the jurisdiction of a Development Authority, the Panchayat Samiti
shall provide the NOC within 15 days. If permission is not accorded within such time
Jimit. it shall be presumed that the Panchayat Samiti has accorded permission.

By order of the Governor,
OSD & EO Special Sccretary to the

Govemment of West Bengal

Dated: 11.06.2015

Copy forwarded for information and necessary action to:

The Commissioncr, Panchayats & Rural Development, West Bengal, Jessop

(1)
Building, 63 N.S Road, Kolkata-700001
(2) The District Magistrate & Executive Officer...................... Zilla Parishad (All)
(3) The Additional Executive Officer, .......c...ccooreviinniiiiiin Zilla Parishad (All)/
Mahakuma Parishad
(4) The District Panchayats & Rural Development Officer, ........................... (All)
He is requested to communicate the copy of this order to all Panchayat Samitis
and Gram Panchayats within the district.
OSD & EO Special Secretary to the
Government of West Bengal
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BRANCH AT KGLKATA

(Under Section 18 (]) read with Section 14
and 15 and under Section 18 (2) of the
National Green Tribunal Act, 2010)

0.A. No. 101 of 2025/EZ

In the matter of:
Ankur Sharma

-Versus-
The State of West Bengal & Others.

...Applicant 1
...Respondents |

Affidavit-in-Response as per order
dated 09.12.2025, passed by the
Hon’ble National Green Tribunal,

Eastern Zone Branch at Kolkata in

0.A. No.101 of 2025/EZ |

TAPAS KUMAR MONDAL
Advocate
High Court, Calcutta
Bar Association, Room TMNo.15
Mobile- 9830604917
Email-mondaltapash2022@gmailcom

B8- 10, Tuposh Kumnr Mol (Novonal e Tribuned) - 67,01, #4035
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